
                                    

Tezpur PS Case No-749 of 2022 
GR Case No-1289 of 2022  

Under Section-420/406/341 of Indian Penal Code    
 

O  R  D  E  R 
11.07.2022 

Ld. Advocates of the petitioners have filed hazira. 

Case diary as called earlier vide Order dated-06.07.2022 is received 

today.   

Heard learned counsel of both sides on the instant petition. Also 

perused the instant petition.  

The learned advocates of the petitioners have submitted that the 

above-named accused persons are innocent and no way connected 

with the alleged offence. The Ld. Counsel of the accused further 

submitted that the accused persons are falsely implicated in this 

case and and they were arrested only on the basis of suspicion. 

The Ld. Counsel of the accused also submitted that in the event of 

their release on bail there is no chance of their absconding. Hence, 

prayed to allow the bail prayer of the accused persons.  

Also perused the case diary. The prosecution story in brief is as 

follows that on 01.07.2022 the complainant namely, ASI Golok Das 

lodged an ejahar before the In-charge of Borghat Police outpost 

under Tezpur Police Station alleging that on the same day at about 

2 PM, he has received an information that one person is coming to 

mansiri Bazaar to sell gold which are totally fake gold. Thereafter, 

police party put a naka checking at Mansiri road and apprehended 

a person namely, Sofiqul Islam and Din Islam. Accordingly, after 

some time two persons were detained at the Mansiri road and on 

being searched they found (i) 01 Boat size, golden colour fake gold 

weight of 1.892 kgs; (ii) 01 Jesus statue, golden colour fake gold 

weight 1.850 Kgs; and (iii) 01 Knief made of iron fitted with 

wooden block, length 23.5 cms from their possession. It is also 

stated that they have selling this kind of gold in the said localities 

since long and cheated many people of Assam and illegally earn 

money for their benefit and misuse the said money for illegal act. 

Hence, the case.    

 



                                    

11.07.2022 

From perusal of the case record, it appears that investigation of 

this case is pending at pre-matured stage and the accused 

persons, namely, Md. Din Islam and Md. Safiqul Islam were 

arrested on 02.07.2022. On perusal of the case diary, it appears 

that investigation of this case is still going on and yet to complete. 

Further, from perusal of the case diary, sufficient incriminating 

materials have been found against the accused persons. From 

perusal of the case record the accused persons are the FIR named 

accused persons and the police personnel caught the accused in 

red handed with fake gold at the time of Naka Checking. Hence, at 

this stage, if the accused persons are released on bail, the whole 

process of the investigation of this case will be hampered. So, 

under such circumstances, considering the gravity and seriousness 

of offence alleged against accused persons and the initial stage of 

investigation, I find that this is not a case where the accused 

person can be relied upon and enlarged on bail.                                                      

Accordingly, the bail petition No-827/2022 and Petition No-

831/2022 filed on behalf of the above-named accused persons 

namely, Md. Din Islam and Md. Safiqul Islam stands rejected.  

Return back the case diary to the Investigating Officer in seal 

cover.  

Accordingly, bail applications are disposed of.  

Inform all the concerned.  

 

          Sri N. Bhatta 
            Chief Judicial Magistrate 

                                Sonitpur at Tezpur. 

 


